
N 

I 

(9) 
BEFORE THE CENTRAL ADMINIOTRATIVE TRIBUNAL 

NEW BOMBAY BENCH, NEW BOMBAY 

TRANSFERRED APPLICATION No, 163/87 

Mr. Pukh Rj Bumb 
Permanent Cr•I Officer of Con, 
Daman & 0iu, Civil Serice and 
Director of Institute of Public Assistance 
(Provedoria), Panaji - Con 	 Applicant 

si/s. 

The Union of India through 
the Secretary, Ministry of 
Home Aff'ajrs Now Delhi 

Administrator of Cony5, 
Daman and flu,, with office 

/ at Panaji. 

Shri J [1 C S A1exThder 
Gonsalves Pereira, 
Temporary Gr.II Officer 
(on dopm prc)bation) of the 
Con, Daman and Diu Civil 
Service and oresenting working 
as Director of Social Welfare, 

--.Panaji (Con). 

Shr Chaman Lal, 
Permanent Gr.II Officci of the 
Coa, Daman and DIu Civil Service 
and presentlyl working as Manager, 
Government Printing Press, 
Panaji (Gas). 

Shri M.P. Tyagi 
Permanent Gr.I Officer of the 
Coa, Daman and [iiu Civil Service arti 
presentlyJ working as Director of 
Civil Suoplios, Directorate of 
Civil Sunolios, Junta House, 
Paaji (a). 

AND TEN Others 	 Respondents. 

Corarn Hon'ble Vice Chairman-0 C Gédgil 
Hon'ble Member(A) 3 C Rajadhyaksha 

TRI3UNAL ORDER 	 DATED: 3.6.1987 

(PER: B.C. Gadgil, Vice Chairman) 

This transferred Application No. 163 was 

oriqinally Writ Petition )o. 74 of 1904 filed bf'ore 

the Panaji Bench of the Bombay High Court. That 

Writ Petition was w summarily dismissed. The Petitioner 

went to the Supreme Court in Social Leave Petition No.10383 

It 
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of 1934. The Supreme Court allowed the Special Leave 

Petiticn and passed s an order on 21 January 1987. By 

that order the Supreme Court has directed that this 

Tribunal should decide the said Writ Petition as expedi-

tiously as possible and not later than three months Prom 

the date on which the Supreme Court's order is received 

by this Tribunal. That order was received by this Tribunal 

on 11.3.1907. 

	

2. 	Thera, the Tribunal issued notices to the 

parties fixinp the matter on 10.5.1937 and directing 

the respondents to file replies on that date. It was 

also further directed that the matter will be heard on 

3.5.1907 on a priority basis. 

	

3. 	Mr. S.K. Kakodkar appears for the applicant, 

and Mr. M.I. Sethna for Respondent Nos. 1 and 2, Mr. A.S. 

Rajadhyakoha appears for Respondent No, 3. The remaining 

Respondents nos. 4 to 11 are absent though duly served. 

	

4, 	fir, Kakodkar has to—day filed an application 

for amendment of the riajn Writ Petition. It is numbered 

as Miscellaneous Petition Na, 101/87. Pfter hearing Mr. 

Kakodkar for the applicant and Mr. M.I. Sethna and Mr. 

Rajadhyaksha for the respondents we allow the said amend—

ment application. Mr. Sethna has not filed any reply to 

the Main Petition and stated that the reply that was filed 

before the Supreme Court in the Special Leave Petition may 

be treated as a reply to this application, fir. Rajodhyaksho 

has to—day filed reply to the unamended Writ Petition. He 

informs the Tribunal that he could not file the reply on 

10.5.87 as respondent No. 3 did notreceive the notice 

of this Tribunal before 10.5.07. The reply filed by respon-

dent no. 3 is takefl on record. 



0 
Mr. Set!ina and Hr. Rajadhyaksha, however, submitted 

that they would require some reasonable time for filinq 

additional replies to cover the amendemnte that have been 

made to-day. They pray for about a fortnight 'a time for 

this purpose. A copy of the amended application was 

received by them to-day. The applicant should carry 

out the amendments ufthin a week from to-day. 

Mr. Kakodkar has to-day filed additional paper 

book of the documents on which the applicant wants to 

rely. He haa served a copy of that additional paper book 

on both Mr. Sethna and Mr. Rajadhyaksha. The said 

paper book is taken on record. 

Mr. Sethna and Mr. Rajadhyaksha submitted that 

with effect from 30.5.1987 the Union Teritory of Goa has 

been constituted into a senarate Stato. They do not have 

a copy of the Act in that respect. They submitted that they 

would require some time to iet a copy of the Act as they 

intend to raise the question as to whether this Tribunal 

continues to have jurisdiction over the matter in spite 

of the Constitition of Coa as a separate State. According 

to them, it will not be possible for them to make their 

submissions unless they get a copy of the Act. OP course, 

they showed us a copy of the Bill, but that would not be 

a U ? I ci en t, 

As stated earlier it is necessary for us to decide 

this application before 11.6.137. However, in view of the 

above mentioned position, the learned advocates Mr.Kakodkar 

Mr. Sethna and Mr. Rajadhyaksha nrayed that t 	matter may 

be adjourned to some future date and thereafter it may be 

heard and decided. However, our difficulty is that the 

matter has to be deeided before 11.6.1987. All the 

advocates, therefore, told us that this Tribunal may make a 
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resort to the Supreme Court requesting for extension of 

tine for deciding the matter upto 31st Jily, 1987. They 

expressly 	ntod before us thet they concert to such 

extension end that conent may ho mentioned in the order 

and accordingly we have mentioned it here. 

9. 	The Registrar of this Tribunal is, therefore, 

directed to send a report to the Registrar of the 

5upreme Court requesting him to place the matter 

before the Honourabe \Jecation Judge for appropriate 

orders about extension or time till 31 July, 1937. 

A cary of this order should cisc be sent along with the 

ooport.In the meantime, we fix this matter on 15th July, 

'1 
1997, for heorinq, as reciuested 	h: cdvocrcs 0  

/ 

( 	Gadil ) 
Vice Choirmen 

7c 
(j 'flajddhyaksha ) 

v br () 
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